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N.Nagaresh, J

1. The petitioner, who owns a Resort in Kumarakom in Kottayam District, has
filed this writ petition seeking to direct the respondent to re-consider Ext.P4
decision and restructure the One Time Settlement (OTS), which was granted as
per Ext.P3 in such a manner so as to pay the amount in 12 equal monthly
instalments starting from April, 2023 and full settlement before 31st March, 2024.

2. The petitioner states that he started a Resort availing financial assistance from
the respondent-Corporation. Due to pandemic situation, business failed and the
petitioner decided to sell the Resort and repay the loan amount. The petitioner
agreed for a One Time Settlement. However the same was not materialised.

3. The petitioner states that if the petitioner is allowed to pay the OTS amount
accepted in Ext.P4 decision and restructure the OTS, which was granted as per
Ext.P3 in such a manner so as to pay the OTS amount in 12 equal monthly
intalments starting from April, 2023, the amounts can be settled fully.

4. The learned Standing Counsel representing the respondent entered
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appearance and submitted that for participating in the OTS Scheme, the
petitioner has to remit 10% of the outstanding amount and whatever be the OTS
amount, it should be paid on before 31.03.2022. According to the petitioner, he
may not be able to pay the entire amount by 31.03.2022. Nevertheless if the
petitioner is permitted to participate in the OTS Scheme, whatever be the
amounts offered under the Scheme, the petitioner will be able to pay in
instalements soon thereafter.

5. I have heard the learned counsel for the petitioner and the learned Standing
Counsel representing the respondent.

6. After hearing the parties on either side, this Court finds that an OTS Scheme
of the respondent is now current and any debtors can avail the benefit of OTS if
10% of the OTS is paid and other conditions are satisfeid.

7. In the circumstances, this Court is of the view that the respondent can
consider the request of the petitioner under OTS Scheme in accordance with law
and in accordance with the Rules governing the OTS Scheme .

In the circumstances, the writ petition is disposed of ordering that if the
petitioner deposits 10% of the OTS amount, the petitioner’s application for OTS
under Ext.P5 shall be considered in accordance with law and as per the Rules
governing the OTS Scheme.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/kumarkom-aquaserene-pvt-ltd-... Page 2 of 2



